
CENTRAL ADMINISTRATIVE TRIBUNAL: PRINCIPAL BENCH

Origin al„ADB.llcatlgn„Ng^l281„gf„2002.

New Delhi, this the 31st day of December, 2002

HON'BLE MR-KULDIP SINGH - MEMBER(JUDL)

Shri Balbir Singh Tyagi
S/o Shri Khacheru Singh Tyagi
employed as Cash Overseer (under suspension)

, in Jhilrnil Head Post Office De.lhi-llO 095 under
Delhi East Postal Division in Delhi Postal Circle,
resident of Village Mandoli- Gali No„2,
Tyagi MarKet Del hi-110 093
address for service of
notice C/o Shri Sant Lai Advocate
C--2.1(B) New Multan Hagar,
□elhi-llO 056. . -APPLICANT

(Eiy Advocate: Shri Scint Lai)

Versus

The Union of India through the
Secretary,,
Ministry of Communications,
D e !;> a r t ri) e n t o f Post s,
Dak Bhawan,
N e wi D e 11'l i -110 001

The Chief Postma-ster General,
Delhi Circle,
M 6^ g h d o o t B h a w a n ,
New Del hi-110 001,,

T h e S r 3 u p d t. o f P o s t 01 f i c s s,
Delhi East Dn „
Krishna Naciar,
Delhi-110 051„ -RESPONDENTS

(iSy Advocate,: Ms,. Rinchen 0, Bhutia)

OR D E R(ORAL)

M-C-!<uIdip Singh.Member..(.J.udl 1

Heard.

2„ The applicant was placed under suspension vide

order- dated 11., 1-2002, Annexure A-1- Subsequently vide

an order dated 6-S-2002, the suspension had beien revoked-

T h e a p p 1 i c a n t h a s f i 1 e d t h i s U A c h a i 1 e n g i n g t n e

S'Us,pension■ orxier and has also pi-ayed i or all



■r

consequential benefits including pay and allowances for

t h e [;:> e r i o d o f s u s p e n s i o n « T h o u g h t I'l e 0 A w a s i:> e i n g

contested, since the respondents vide order dated

68 - 2002 liad air eady r~evoked the suspension order „ i t

appears that no order under PR 54 (b)(. i) has be^en passed

b y t h e com p e t e n t a. u t h o r i t y . Hence, I a 11 o w t h e 0 A a n d

direct the respondents to pass an order under PR 54(b)

(i. ) within a period of 2 months from the date of receipt

o f a c o p y o f fc h i s o r d e r

3^^ OA is disosed of with the above directions.

No costs.

(  KULDIP SINGH )
MEMBER(JUDL)

/Rakesh


